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Ceunsel fer the Applicant

AT HYDERABAD
*ha
C.A. 942/96.
G, P. Desai
Vs
1, The Mministrative Officer,

Directerate of Purchase&Steres
Department, Atemic Energy,
Gevt. of India,VS.Bhavan,
Anushakti Negar,Mumbai-94.

The Regienal Directer,

" Hyderabaé Regl.Purchase & Steres

Unit, Dept. of Acemic Epergy,
NFC, ECIL Pest, Hyderabad,

The Jeint Centreller of Finande &
Acceunts, NFC, ECIL Pest,
Hyderabad.

The Diregter,
Directerate of Purchase & Steres,

Dept, of Atemic Energy,VS Bhavan .

Anushakti Nagar, Mupbai-94.

Ceunsel fer the Respondents 1 Mr.

CORAM 1

THE HON®BLE SHRI R. RANGARJAN 3 MEMBER (ADMN,)

b

Dt, eof Decisien f ]

«« APplicant.

++« Respendents,

N. R.ngaj ¢ ST

el

t$ Mr, K.Venkateswgra Rae

casc.




-2-
ORDER
Oral Order (Per Hom'ble Shri R. Rangarajan, Member (AdmnF-)

Heard Mr.K.Venkateswsra Rao, learned counsel (for

the applicant and Mr.K.R.Devaraj, learned counsel for the
retpOld.li;l. |
2. The applicanmt im this OA joimed as LDC uader|R-2
w.e,f, 2-+12-87, He vai promptod as UDC and was posted| to

MRAU (City Office) Secumderabad as per memo No. Ref 1 DPS/
2/1/(13)/909“/8042 dated 15-12-1993 (Anlexure-III) . He

was relieved from NFC Unit w.e.f, 31--12-1993 and he joimed

as UDC on 22-12-1993. While he was werking as LDC um ex R=2
he '-“ ‘alldted quatter in DAE Housimg Celeny, Hyderabad

exclusively to be alleted te the NFC euaployegs only. (He was
asked t.. vgc;t? the quarter by legter Ne. Ref ¢ NFC/P VII/ES/

1/1/94 dated 02031994 (%nmre-w);g@m submitted a

LDC and post him. at NFC Unit se g8 te enable him te retain

the quarter. That request was accepted aqd he vas
LDC en reversien by erder Ne. Ref : DP8/2/1(13)/90-A
dated 3-6-94 (Annexure-VIII), The applicant (u new
by the impugned meme Ne. Rof 3 npp/2/;/(19)/94_gadn
2-8-96 (anemef_l) u:t transferred in the same cap

‘ty as LDC
rest with

te Central Acceunts Unit, DPS, Manbai,in pwblic in
immediate effect. It 4s further gpgted that he has been relieved
from that_post alse by erder Ne. Ref 3 Drsmw/m;fsggff-%

dated 6-8-96 (Annexure-II), [

3. The appl-ic:ant-. states that he sccepted the| reversien

and jeined a5 LDC du_e te his family circumstances ahd hence
transferring him te 4 fur of place te BMumbai will cq
Arreparsble gamage and he has left with ne alterns dveiesicepy te
file this Oﬁ. This OA is filed assailing the sbeve impugned

orde:ﬁhouing them as illegal and arbitrery and fler a cemse~

N~ oe3



quential directien te retain him as LDC in WFC Unit

at Hyderabad,

4, The learned mtanding qoqnsg;.ggday preduced befere me a
cenfidential letter &€t.15-6-96 gddressed te the Regienal Directer,
HRPSU by the Jeint Centreller (F&A). In that letter certain lapses

: i CCor]
en the part of the spplicant were indiceted which rooaitch 2=z his
transfer te Mumbai. The applicant was 1nformeuya¢ the time of hearing

o)
the c.ae/the details of the allegatiens as indicated in that

letter, as it is a confidential ¢ne, Put the applicant submitted that

the allegatiens are net factual. Hewever, I £ind frem that letter
referred te abeve that the applicant had already been ceunselled by
the JC(F&A) in regard te the abeve lapses even earlier. Hence the
mere statement eof the applicant that these allegatiens arF net factual
cannet be taken at the face value., Inspite of the abeve, I feel that
the applicant's case has te be censidered sympathetically, in view eof
the fact that he came back te NFC en reversien. Theugh thg?giizgfer
may cause hardship te the applicant, it is essential under the present
circumstances te ensure that the applicant does net répeak such ,c¢8

of indiscipline in future, As a measure ef leniency his Case fer

bringing him back te NFC Unit, Hyderab:d, has te be censifiered

sympathetically if he submits a representatien fer retran fer te
NFC Unit, Hyderabad after jeining at MUmbai. If such a r[presen-
tatien is received j the same should be censidered sympathetically
as early as pessible,

5. In the result, the fellewing directien is gtvens~-

-
The applicant may, if se advised, submitm a representatien

for bringing him back te NFC Unit, Hyderabad after jeinin _at Mumbail,
1f such a representatien is received, the same sheuld be Censidered
symptthetically by the cencerned autherities witheut any malice in
regard te the various allegatiens made against shg him which resulted

in his transfer te Mumbal,

6. The OA iserdered accerdingly at the admissien stage itself,
Ne cests, Jy\_}/’{ ;
(R. Rangarajan) ]

| I | Member (Admn, )

Dated s The 13th Auqust 1996.

Tpictated in Open Ceurt) ﬁ” .
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Cepy to:

1e

24

3.

Se

Be

7.

8.

o

The Administrative Officer,

Directorate of Purchases & StmresxDept.,
Atomic Energy, Govt. of India,

¥S Bhavan, Anushaktinagar,

Mumba i-94,

The Regional Director, ‘
HyderabadRegl.Purchases & 3teresyUnit,
Bept. ofAtemic Ensray,

NFC4ECIL Post,

Hyderabad,

The Jaint Collecgoer of Finance & Accounts,
NFC, ECIL Post,

 HyderabadJ .\

-

. The Director,

Diracterate of Purchase & Stores,

Oept. of Atomic Energy, 'S Bha.an,

Anushakti Nagar,
Mumbai - 94,

u

One capy to Mr.K.wenkatesuar Raa, Adwacate,
CAT, Hyﬂerabad.

One copy to Mr. Ne R.BewraJ,Sr.EGSC,
CAT,Hydarahad.

One copy to Library, CAT, Hyderabad.
One duplicate cepy.
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